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the Assembly and Council Members 
made on the 6th March is against 
the spirit and letter of the Constitution 
and disal'provcs of such action on the 
part of a Governor".' (2) 

B_",aI14'I/lllure (M) 
SHRI RABI RAY: No. 

Th. 'U~.\tlt"/e mOI;OIl Nu. 3 'wus, hy "'a"r, 
withdrawII. 

MR. SPEAKER: 
nandes. 

Mr. George Fer-

SHRI GEORGE FERNANDES: I also 
withdraw my substitute motion. 

The subst lUI. mOlio" No.4 was, by I'~e, 
wilhdrawn 

MR. SPEAKER: I now put Mr. Ten-
neti Viswanatham's substitute motion to the 
vote of the House. The question is : 

'That for the orillinal motion, the follow-
ing be substituted, namely :-

"This House, havinll considered the 
statement made by the Minister of Home 
Affairs on the 6th March, 1969 regarding 
the Address by the Governor of West 
Bengal to both Houses of the State 
Legislature assembled together on the 
6th March, 1969, is of the opinion that 
the action of the West Bengal Governor 
in skippinll over parts of the Address to 

The m J/fon "as negal;l'ed. 

BUSINEIi:S ADVISORY COMMIITEE 

Thirty-first Report 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 
I beg to present the Thirty-first Report of 
the Business Advisory Committee. 

MR. SPEAKER: The House stands 
adjourned till II A. M. tomorrow. 

20.18 hn. 

Tlte Lok SoMa adjourned li/l Elt'tn 0/ 
Ih, Clock on Tlltsc/ay. March 11. 1~6VIPllal_ 

guna 20,IHYO tSaka). 

Printed a. Akuhdecp Prlnten 20, Darya,aDj. Delbl-6. 


